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Petition(s) for Special Leave to Appeal (G vil) No.20602/2002

(From the judgenent and order dated 03/05/2002 in SBCRP 672/ 99
of The H GH COURT OF RAJASTHAN, JAI PUR BENCH)

RAFI QUE BI BI (D) BY LRS. Petitioner (s)
VERSUS
SAYED WALI UDDIN (D) BY LRS. & ORS. Respondent (s)

(Wth prayer for interimrelief)
( Wth Appln(s). for declaring petnr. as Mjor )

Date : 11/11/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE R C. LAHOTI
HON BLE MR JUSTI CE BRI JESH KUVAR

For Petitioner (s) O P. Sharna, Sr. Adv.
K.R Gupta, Adv.

Nani ta Sharma, Adv.
Vi vek Sharma, Adv.
Abhhi shek Atrey, Adv.
Raj bal am Sharna, Adv.

R C. Gubrel e, Adv.

SSSS5SS

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng

ORDER
............ P
SP2
Learned counsel for the petitioners is allowed
liberty of filing copies of the plaint, witten statenent
and meno of revision and other relevant documents wthin
four weeks.
Status quo as to possession over the suit
property shall be maintained in the nmeanwhil e.
SP1
............ N
(Ajay Kr. Jain) (Radha R Bhati a)

Court Master Court Master



